1057 SRAVANA 28,
14.31 hrs.
CONSTITUTION (AMENDMENT)

BILL*
(Omission of article 314)

Shri Vishwa Nath Pandey: I beg to
move for leave to introduce a Bill fur-
ther to amend the Consitution of India.

Mr. Depuiy-Speaker: The question
isy

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

Shri Vishwa Nath Pandey:
duce the Bill.

1 intro-

4314 hrs.

PREVENTION OF CORRUPTION
(AMENDMENT) BILL*

(Omission of Se~‘on 6)

Shri Vishwa Nath Pandey: 1 beg
to move for leave to introduce a Bill
further to amend the Prevention of
Corruption Act, 1947

Mr. Deputy-Speaker: The question
is:

“That leave be granted to Intro-
duce g Bill further to amend the
Prevention of Corruption Act,
1947,

The motion was adopted.

Shri Vishwa Nath Pandey: 1
troduce the Bill.

i

1887 (SAKA) 1058

1431} hrs.

CODE OF CRIMINAL PROCEDURE:
(AMENDMENT) BILL*

(Amendment of section 252)
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Mr. Deputy-Speaker:
is:

The question:

“That leave be granted to intro-
duce a Bill further to amend the
Code of Criminal Procedure,
1898."

The motion was adopted.
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14.317 hrs.

ALL-INDIA SERVICES
MENT) BILL*

(AMEND-

(Insertion of new se’tion 3A)

Shrl C. K. Bhattacharyya {Raiganj):
I beg to move for leave to introduce a
Bill further to amend the Ali-India
Services Act, 1851,

Mr. Deputy-Speaker: The question:
is:

“That leave be granted to intro-
duce a Bill further to amend the
All-India Services Act, 1851."

The motion was adopted.

Shri C. K. Bhattacharyya: [ intro-

duce the Bill.

*Published in the Gazette of India Extraordinary, Part II, Section 2,

dated 19-8-1865.



